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No. 1620(2)/XVIL.V-1—1(KA)-28-1999
DNated Lucknow, Juiy 29, 1993

In pursuance of the provisicns of clause (3) of Article 348 of the Constitution of India,
the Gov rocr is pleased to ordef the publieatio™ of the f-llowing Euglish tramslation of
tte Uuzr Pradesh"78la Yojna Samiti Achiniyam, 1699 (Uttz- Pradesh 4dhinivam
Sankhys 32 of 189¢) s passed by the Uttar Pradesh Legislature 2nd assented to by the
Govoraor on July 29, 1995, _

THE UTTIAR PRADESH DISTICT FLANNING COMMITTEE
ACT, 1999

(U.P. Act No. 32 0F 1999] , W \act7
(As passcd by the Uttar Pradesh Legisiature)

AW
ACT
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to nprovide for the constitution of District Plarning Conimittee ct the
diserict level for consolidation of plans prepaved By the Pcnchayats and
the Municipalitics in the district and preparation of draft develepmont
plae for the district as a whole and for matters connected therewith or
incidental thereto.

“Y11s mEREBY emacted in” tke Fiftieth Year of the Republic of Inda
_as'follows i— Sl : '
Sh?ﬂff:_'_‘illl}f_i?i ' 1. (1) This Act may be called the Uttar Pradesh District Pla.ring
COmT oI Conmrtee Act, 19940, ’

(7} 1: shall be deemed to have come into force on May 19, 1999.
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2. Invhis Act,— , Defiitioes

(2) “‘Assembly rolls” means the electoral rolls of amy constitucncy
of the i egislative Assemoly prepared ander and according to the
provisions ef the Representation of the People Act, 1950 ;

(b) “Committee” meaas the District Planning Committee consti-
tuied under section 3; -

(¢) *oistrict level oldcar” means suca officar of the district as the
Stars Government may, v notification, sqecify;

(d) “Kshetira Panchayat” meaos a K shettra Panchayat estahlished
ander <cction 5 of the Uttar Pradesh Kshettra Panchayats and Zila
Panchavats Adhiniyam, 1961 ;

(¢) “Minister” means a membe: of the Council of Ministers of the
Government of Uitar Pradesh ani includes a Minister of Stats and
a Deputy Minister ;

(H «“pMunicipalily” means a Municipal Corporation,a Municipal
Council or a Nagar Panchayat constituted under the Uttar Pravesh
iunicipalities Act, 1916 or the Uttar pradesh Municipal Co-poration
Act, 1959, as the case may be;

(¢) “Pepulation” means the population as ascertained at the last
preceding census of waich the rei¢vant igures have bsen published ;

(k) ¢‘rural area® means an area other than urhan area ;

(1) “urdan area” means the territorial area of a Municipal Corpo-~
ration, Municipal Council or Nagar Punchayat, as the case ma, be;

Aty

J)ﬁE:Ziif"Panchayax” means 1 Zila Panchayat. Sixblished uader
section 17 of the Uitar Pradesh Kshettra Panchayats and Zila
_Panchayats Adhiniyam, 1961. ‘

3. (1) There shall be constituted in every district a District Plaﬁning Corstitution f
Committee, to consolidate the plaas prepared by the Panchayats and District.  Plag»
Municipalities in the district and to prepare a draf: development plan’ for alng Comiiitec
the district as a whole. _ ~ .

(2) The Comnmittes shall in preparimy the draft development plan :—-

PESTIET

(e) bave regard to :—
(i) maiters of com non infersst batwesn the Panchayats and
Municipalitics including spatial placning, sharinz of water and
ctier physical and natural reso rces, the integrated development
of infrastructure and environmental conservation ; . ‘
(iiy the extent and type of available resources whether finan-
cial or otherwise ; '
4

(b) consult such institutions and organisations as the Governor
“may, by oraer, specify.

4. (1) Every Committee shall “consist of such number of meribers as Composition
may be prescribed : . &fnféis“i?og,‘,;,‘?‘
f) Provided that the number of members lm;_mﬁhm_swmy ttz
' not more than forty. - : LSJ}&

L\

(2) Four-fitths of the total nu mber of members of the Committes shall
be elected in the prescribed manner by, and from amongst, the elected
members of the Zila Panchayat and of the Municipalities in the district in
proporticn to the ratio between the population of the rural areas and of
the urban areas in the district. :

3) Where the urban area of the district comprises mofe than one
Municipality, the number of members of tLe commitiee from amongst the
elected members of such Municipalities shall be distributed amongst such
Municipalities in such mamner as may be prescribed.
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(5) Theren ;;i:;f:v: on2-f7h m2 - bors of the Commit 22 shall be,—

(a) a Minister nominated hy tie States Goveramen®, who shall be
the Chairpers.:, of the Committes;

he he Lualewi 1 Z: 5. .
{9) the Adhyaksha of the Zila ranchayal; ).\Om\n_

(¢) 1‘he’\§4’\ag€i Pramukh or Eﬁsidel%qas the case may be, of thoglgc‘é? ‘
v',

Muaicipality, wkich siiuate a: the Headquarter of 1 .e listrict;

(a) District Ma:isirate-ex-of/icio:

{¢) such -ther members s ay b2 nominmaied by the State

ovornment subject to the condition that th: number of menbers

under this sub-c2ction shall not exceed one-fifih of tha total embers
of the { ommiites;

(5) A member nominated under c'awse () of section (4) shall hold
officc during the pieasure of the Goverror.

() No member of the Committee shall nominate any pcrson as his
representative to attend a meeting of the Committes on his behalf.

(7) An elected memoer of the Committee shall cease to »e member
thereo! if he ceases to be membe: of the Municipality or Zila Panchayat,
as the case may be, -

_{8) 1f the otfice of an elecied member of the Committe: falls vacant
owing to his death, resignation or otherwise, tie vacancy shall be filled for
the residue of his term in the manner provided uwader sub-section {2).

5. No act or proceediag of the Commities shall be invalid inetely on
the grouad of the existence of any vacancy >r defctt in the constitution of
the Commititee.

6. (1) Members of the House of the Peoplz and members of the
Legislative Assembly of the State represeating cnustituencies which are
comprised wrolly or partly in the district ssall be permane:;t invitees
to the mestings of the Committee. S s

(2) Members of Legislative Council of ths Stote representing graduate
or teachers or locai bodies constituencies which are comprised wholly ot
partly in the disuict shall 2150 be permanent invitess to the seetings of
the Committee.

(S) Members of the Legislative Council ot 'he State elected by the
member of Legislative Assembly of the Staic. or nominated by the
Governcr shall also be rermauent iavitees to the mestines of the
Committee of a district of their choice,

(4) Members of Council of 3tates representiag the State shall also be
permarent invitees to the msetings of the Committes of a distrist of their
choice.

(5) No rermapent invitee shull nominate a pctson us his represeao-
tative To attend a meetigg of the committee on his behalf :

Provided that where a permansznt invitee, wpo is not 2 memb:r ef the
Council cf Ministers of the Government of India or the Gov.rament of
Uttar Pradesh, has been required to attend sauch meeting in two or more
district on tho sa.ne day, he m:y nominite a person as his representative
to attend the meating of the commities of a districtin which he is not in
a position to attend such meeting : ,

Provided further that wher: a perman>at invites, who is a member of
the Council of - Ministers of the Qovernm:nt of [ndia or the Government
of Uttar Pradesh, has bzen required to attend such mesting, he may
nominate a person as his reprasemative to attzad the mesting of the
commitcee if e is not in a position to attend such meeting.

7. (1) The Chi=¥ Development Officr of the district <hall be the
ex-officio Secratary of the Commities an shall by respansible for mainia-
ining records of the Comniie:, prepating minutes of mestings of the
Committee, and commuaication of decisions and ali other incidental or
ancillity mattarg and shn i maiw 2y it bl to the Committe: such assistapoe
+5 may be necessary for the discharge of its functions.
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Explanation : ~For the purposes of this sub-section, the expression
“Chief Developaent Officer’” includes Chief Executive Officer.

(2) The Econcmic and Statistics Officer of the district shall be the
ex-officio Joint Secretary of the Commitice to assist the Committee in such
mwanner as may be directed by the Committee.

8. The State Flection Commission shall have superintendence, direc-
tion and control of the preparation of electoral rolls for, and the conduct
of, elections of the members of the Committee in such manner as may be
prescribed, ‘

9. The Committee shall perform the following functio ns, namely:—

(a) to identify local needs and objectives within the frame work
of national and state plan objectives ;

(b} to collect, compile and update information relating to natural
and human resources of the district to create a sound data base for
decentralised planning and preparation of district and block resources
profiles ;

(c) to list and map amenities at village, block and district levels;

(d) to determine policies, programmes and priorities for develop-
ment of the district, in order to emsure maximum and judiclous
utilisation and exploitation of available natural and human resources;

(€) to modify or amend and consolidate the draft Five Year or
Annual Development plan prepared for the rural and urban areas;
keeping in view the over-all plan objectives and strategies;

(f) to submit development plan to the State Government in such
manner as may be prescribed ;

(g) to prepare employment plan for the district ;

(h) to prepare estimate of financial resources for financing the
district plan;

(#) to allocate sectoral and sub-sectorai outlays within the “overall
frame work of ¢he district development plan; ,

(j) to monitor, evaluate and review progress umder the schemes
and programmes being implemented in the district under the decentra-
lised planning framework including central sector and centrally-
sponsored schemes, and the Local Area Development Schemes of
Parliamentary Constituencies and Assembly Constitucncies;

(k) to submit regular progress rerorts to the State Government in
respect of schemes included in the district plans;

(D to identify schemes and programmes which require institutional
finance, device appropriate forward and backward linkages with the
plans and ensure requisite flow of such investment;

(m) to ensure participation of volustary organisations in the
overall development ptocess;

(n) to make suggestions and recommendations to the State
Government with regard to the State scctor schemes having significant
bearing on the process of development of the district to finalise site
selection for different worksand schemes;

(0) any other functions which may be entrusted by the State
Government,

10. (1) The District Plan shall irclude subjects epumerated in the
United Provinces Panchayat Raj Act, 1547, and the Uttar Pradesh Kshettra
Panchayats and Zila Panchayats Adhisiyam, 1961 for the rural arcas, or
the yttar Pradesh Munic'palities Act, 1916 or the Uttar Pradesh Municipal
Corporation Act, 1059 for urban areav, as the case may be.

(2) The district plan may also include suck other matters as may be
considered necessary by the Commitieg or as the State Government mey,
by order, direct,

——— o e s T -
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¥i. (1) The State Governmert shall enquire into and estimate the
inancial resources for financing the Disirict Plan and shall decide the
district plan outlay ceiling accordinyly,

(2) The District Flan outlay ceilinz fixed under section (1) may be
revised or altered at any <ime daring the 3nancial vear by the State
Government.

12, The Committee shall inlisethe dezft dovelopment plan for the

district,

13. {i) For the purpescs ©of the implementation of district plan.
The St:te Governmeri msy, subject to District Plan outlay eeiling. makes
district-wise provisions for money in its apnual financial statement and
after due appropriation thereof shall allocation in lgmp-sum to the district.

(2) Subject to the supervision and coatrol of the State Government.
Tie District Magistrate shall haye power to accord financial sanctions for
the District Plan Finalised under section 12,

(3) Subject toithe District Plan outlay ceiling fixed by the State
Goverment, the committce may after, revised or modified outlay ofthe
schemes and programmes of the District Plan and the District Magistrate
mway reallocated the money in the manger prescribed.

14. If any dispute or question arises in relation to function, powers
or jurisdiction of the committee or in relation to any other matter, the
dispute or question shall pe referred to the State Planning Commission
whose decision thereon shall be final,

15. (1) The meecting of the Committec shall be held atleast once
in eversyquarter at the district Headquartcr on such date and iime as may
be fixed by the Chairperson. : ‘

(2) The Con mittee may invite experts to attend its meeting on such
terms and conditions as may be prescribed. '

{3) In thc atsence of tte chairpersop, such other member of the
committee as may be chosen by the members of the committee present
in the meetings, shall preside over the meetirg of the committee,

16. The Committee may constitute sub-committees to discharge any
of its functions upder this Act. o g

17. The State Government may, by order, assign to the Committee
such functions relating to the district planning, co-ordination and
monitoring covering the activities of different departments of the State
Goverpment as may be deemed necessary.

18. No suit, prosecution or other legal proceeding shall lic against
any person for anything which is in good faith done orintended to be
done, in pursuance of this Act or the rules made thereunder.

19. The State Government may by notification, make; rules for
carrving out the purpose of this Act,

20. Subject to any rule made by the State Government, the committec
shali regulite its own procedure.

21. (1) If any difficuity arises in piving effect to the provisions of
this act, the State Government may, by a notified -rder, make
such provisions not incobsistent with the provisions of this Act,
as aypear to 1t to be necessary or exredient for removing the difficulty.

(Z2) ™o order under sub-section (1) shall be made after the expiry
of the period of two vears from the date of thz commencement of this
Aact.
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r3) pvery order made snder sub-sectioa (1) shall, as soon a3 nay
oec after it is made, be laid pefore Doth Houses of the State Lezisiature
and the provisions of sub-section (1) of section *3.A of the Jttar
Pradesh General (lamses act, 120% shall apply as rhey apply in respeat
of rules made by the tate Governmaal ander any Jttar Pradesh Act.

27. otwithsianding anything =sontained to the contrary in aay Jver-riding
othe: law for the iime being in force the provisions of this Act  offect
shall apply in all matters inzlyding constitution of the committee and
swcction of merabers thereof, formulatien of piam and other matters
incidental or consequential thereto.

3. (1) The Uttar redesh Disrrict Planning Committee Ordinance, Kepsa} and

1999 1s hereby repealed. savings

(2) Notwitastaniing siCu repeal, +aything dons or any action taken
uader the provisions of the Ordinince referred to in sub-section (1; shall
be deemed to have been done ortaken under the corresponding provisions

of this Act as if the provisions of this Act Were in foroe at all material
times. :

By order,
Y. R. TRIPATHI,
Pramukh Saehiv.
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